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Hon' hie ivir j..;yera.n_s_. Member (J J  

This application filed under section 19 
tk- 

of the Adminis trative Tribunals Act, 1983 seeking the 

relief to pay the salary of the applicant w.e.f 13.3.91 

to 30.11.92. and has further prayed that retiral bene-

fits accordingly also ordered to be paid. 

2. . 	 The applicant was appointed as Extxa.iLr. 

Partnental Branch Post Master on 22.2.1949. .:'according -

to hiri his date of birth was wrongly recorded in ser-

vice record. Ee filed an application before this Tri-

bunal wh•ch uvas registered as O.A.No• 779 of 1991 and 

it was disposed of on 17.12.1991 with the direction to 

the resp9)ncients to dete.Lrnine his correct date of birth. 

The applicant's  correct date of birth was however det-

erminedaf ter having inquired into thel-natter as 1.2.28. 

3. 	 The applicant was taken back in the job 

after decision of the afares&id 0.A. on 28.11.91 and 

he had worked as extra  Dep rtinental Branch Post Master 
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• 
• • • 

• 

• 

till 31.12.1992. The respondents have paid the 

sal ary after the period he was taken back on the 

job till he worked but, he was not paid salary 

from 13.3.91 to 30.11.92 since the respondents 

have paid the salary after the period he was 

taken back on the job till he worked, therefore, 
7,Lty 04.e. 

kfl,e--4«,as also liable to pay the salary from he 

dare of his first retirement till he was taken 

back on the job. 

4. The respondents in pare 18 of his 

Counter—reply have stated that the applicant has 

bee n paid p d his salary of the periodA which he 

worked after his reinstatement. It is further 

stated in pars 18 of the Counter—reply that the 

applicant was not paid the salary from 12.3.91 to 

28.11.91 hut, the applicant has said that he has 

not he :n paid salary till 30.11.92. 

5. It is clear from the rival contention, 

that the salary for certain period has not peen 

paid to the applicant. The application of the app-

licant is therefore partly alloykci to the e;. tent 
eke g k_ 

with the direction that the respondents shall 26-6,4ce 

up the recard and shall pay salary of t he a i:;plic_.nt 

for unpaid period within „P period of three months 

date of coLmiunication of this order. There vvill 

no order as to costs. 

Member (J) 

Allahah,--.4..d, Dated 22nd March, 1994 
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